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CENTRAL ADMINI5RATIVE R IBIUNAL 

CRLCUTTA 8ECH 

M.A. No. 242 of 1997 

( O.A. No 364 of 1996) 

Present. : 	HON'BLE O. B.C. SARrA, ADfIIN 9TRA lIVE MEIISER• 

HON'BLE 	D. PURKAVAS1 HA, JU1CI AL rE1eER. 

COPA BOSE 

js • 

UNION OF INDIA 

For applicant : fir. B. S9rk9r, Cow 

For respondents : None0 

Hear.d on : 11.12.97. 

C.Sarma, Afi. 

This I.A. has been fi1ed with the prayer that the order 

of the appellate authority.dated 1q.4.1997 be jueshed ands sat aside 

on the ground that the eppel petition Piled by him earlier has 

abated after the O.A. No. 364 of 196, whih w S Piled by him 

challnqinq the order of the discilinary Jutt~ority 8nd the denrt-

mental proceeding instituted againSt him, w1las idmitted on 1.10.96. 

26 	 It is the specific cortent ion 'of' he applicant that 

as per provision of Sub-Section (4)Lof 5ection 19 of the A.T Act, 

1985)whère an application has been admitted by the Tribunal for 

adjudication of the dispute, f'urthe, procee inc in the matter shall 

abate. The applicant is aggrieved by the f 3ct that he. had preferred 

an appeal before the appellate .authrjty as p6 law. But while the 

matter was pending for ha8ring bef4e this 1rribunal in the O.A. No,, 

364/961 the appellate authority had1 passed ~he impugned order on 

10.4.1997 on, his appeal petition. tihereforl, it is not suStainble 

in;law; that is what he contends, 	I 
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3• 	 In this CS8 the rsponden€s ere directed to Pile 

reply. which has not been done. Today, when the matter was taken  

up for hearing and order, the l. Counsi1 for the respondents 

was not present, ainca the rn9tL3r is ugent and the respondents 

got adaquath opportunity to file reply n 4e matter, we are of' 

the view that instead of adjouring the case, appropriate order 

Should be passed in this CSG• 

4• 	 We have considered the SUL1S ion made by Mr. Sarkar 

and also perused record1 We find that the O.A. was adnitted by 

this Tribunal as per Order dated 18.10.199 , on which d3te the 

lcI Counsel for both the perties ,ereçrant. 	Therefore, the 

fact tht theepplication was adinittedby he Tribunal. for 

adjudication of the dispute raIsed the ein WSS very much known 

to the respondents. DeSpite tat, it S u fortunate tha t the 

eppellate authority had gone aead wit disposal of the iappeal 

petition and had passed the imugned order dated 10.4.1997. 

We find that the appellate order WAS passed by every rsponsihle 

of'fica, who is Srj 51 RmanatIan, Genrai Manager, South Eastern 

Railway. An officer of SO high a position. Should have known 

about the legal provision in this mattr nd he Should not have 

passed the Said order. While Lie 8xpres 

action taken by bith in this matter afthr 

we are not inclined to draw up any conte 

him; but observe that in the future, 4y 

incident will entail severe co13equenc. 

dur displeasure over the 

he O.R WS admitted, 

m t proceeding against 

ecurrence of Such 

eccordFing y allowed. The imouqned S. 	 The application 

order dt, 10,497 is hereby qushed a 

as regards costs, The copy of his ordr 

Mr• 3. Rernthn, tx_General Manager, 

Cslcutta_700 043, 

k_d~ 0 
( 0, Purkayastha ) 

1bmber (J) 

S t aside1 No order is pSS8ed 

may be sent directly to 

RlY,1, Grden Rech.Rd, 

( B.C. 5arma ) 
Member (A) 
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